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' IN THE CENTRAL ADMIN ISTRAT IVE TRIBUNAL,

ALLAHABAD BEVCH, ALLZAHABAD.

S eees :

ORIC INAL APPLICAT ION NO. 438 of 1996,

this the 27th day of April’2001.

HON 'BLE MRe RAFIQ UDDIN, MEMBER (J)
HON 'BLE MRe Se BISWAS, Mm R (A

2 .
‘“ft »-"u‘,? R
Raghwar Prasad, S/0 Gangu Ram, resiﬁmt of Vil]iage & Post

Ghaz:l.bur.

Office Tari Ghat, Tehsil Zamanis,

Applicant. =

By advocate ¢ sri K.Ku ¥ .f,v '

Rail Bh aw$n;

Union of India '_

New Delh 1

p General Manager, Bastern Railway, Calcutta.
. Divisional Railway Manager, Danapure. }

\
de Supdt. of Station, zamdnia, Eastern Rallw z;a

oy i e Respondentse.

By Advocate : Sri M.K. Sharma for sri A.K. Gaure.

.. ORDER (ORAL)

RAFID UDDIN, MEMBER (J) - ’

The applicant-Raghuwar Prasad has filed this
no. 4

O« 2. eeking directions. f{n +he respondent/ to allow P-he

applicant on the post of Waterman, zamania. It is allso

sought that the directions be fssued +to the respon ents

to pay entire arrears of salary to the applicant. ’

2 As regards the directionsto the reSponda-lt no, 4

to permit the applicant to join as Waterman, it haxl. been

spec ifically admitted by the applicant vige para 6 £ +he

Rejoinder affidavit that he was permitteq to join~
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duty as Waterman on 226 109 6. Thereforé; the learned

cownsel for the spplicant has not pressad the relief no. 1.

3e As feaards payment of arrears of salary, it is
statad by the learned counsel for the applicant that
the applicant was under medical treatment during the

mr:iod Ffrom 10e3¢93 tO 15610494 in the Departmental

Hospital. The applicant was :I.ssued agmﬂss certificate
on 17.2.1994 by the railway' .-;rmom;lending his

fitness for light duty. e was

posted as Waterman vide orderf‘.. :ated 4-11. 199 4 under the
respondent noe4. It is also admitted%y the respondents

in thelr para 4 of t}e"-cgtn'fggr agidavit ‘that the Station

Master, Zamania did not p 'f"t*ﬁ'le applican*- to jo

l
his duty as V&tgz:man. ‘E‘xe appl'h:ant was also adviséd

£o resume duty ia Waterman at zamania. It is, thui e

clear that thP applicant during the period, in ques] ion,
was not oermitted to join his duty as Waterman at |
zamania. The learned counsel for the spplicant has‘
also mentioned that during this period, the appliczf\t
was directed £o work at Danapur station and he wa

aléo paid: thé salary for ‘Ehat period. However, the full
facts regarding nis working at Danepur Railway sta ion
ars not mentioned in the pleadings, S.t&as not pos§ible
to give any specific directions o the responden +sl in

this respect. We, therefore, dispose of this OeAe | with

the direction to the applicant to submit a proper ‘

representation giving full a-eﬁails of working du.ri{&'xg the
period, in question, befora the respondent Nno. 3 rﬁamely
pivisional Railway Manager, Danspur, within a pﬂrtTod

of one month from today. The respondent noe3 is |
directed to consider and decide the representatioxl of
the applicant by a reasoned and spezk ing order within

a period of three months from the date of recelpt of

such representation, Q/\
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& - The O.A, stands dlsposed of as above

with no order as to costse
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